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BEFORE THB NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH AT PUNE

Appeal No. 601/2025 (WZ)
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VINOD VISHNU JUVEKAR ...Appellant

V/s.

GOA COASTAL ZONE MANAGEME]\T

AUTHORITY & Ors. ...Respondents

A.FFIDAVIT IN REPLY.ON BEHALF

OF RESPONDENT NOS.2 ANI) 3.

MAY IT PLE,ASE THIS HON'BLE TRIBUNAL:

I, MR. GAJANAN JUVEKAR, about 75 years in age, son of Mr.

Juvekar, resident of [I. No. 464, Mobor, Cavelossim, Salcete, Goa,

403731, the Respondent No. 2 herein, for myself, and on behalf of

the Respondent No. 3 herein, do hereby solemnly affirm and state

on oath as under:

1. I say that I am Respondent No. 2 in the present Appeal. I am

filing this Affidavit-in-Reply on behalf of myself and also

on behalf of Respondent No. 3, Mr. Vishnu Govind Juvekar,

who is my brother, and who has duly authorized me to do so

t

I am personally conversant with all the facts and
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circumstances of this matter from my own knowledge, from

family records, official panchayat records, and from the

proceedings before the GCZMA.

2. I say that nothing in the present Appeal shall be deemed to

have been admitted by these Respondents for want of a

specific denial.

3. At the outset, I say that the present Appeal is thoroughly

misconceived, premature, devoid of bona fides. and

deserves to be disrnissed in limine with exemplary costs. I

say that the entire substratum of the Appeal is not an

environmental grievance. Rathet it is a private, internal

family dispute that has been deliberately given an

environmental colour for the oblique purpose of harassing

these Respondents and for securing reliefs that could not

otherwise be obtained through ordinary civil courts having

competent j uri sdicti on

4. I say that the Appellant herein is not a stranger or a public-

spirited citizen filing this complaint in the interest of the

&
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environment. Instead, he is the son of RespondentNo. 3, Mr

Vishnu Govind Juvekar, and the nephew of Respondent No.

2, Mr. Gajanan G. Juvekar. I say that the Appellant has

deliberately suppressed this relationship from this Hon'ble

Tribunal. I say that the Appellant does not reside at

Cavelossim. I say that the Appellant has voluntarily moved

# away from the ancestral village and resides in a flat at Ponda,

Goa. I say that the Appellant has no day-to-day connection

with the ecology or the coastal environment of Cavelossim.

I say that the complaint and the present Appeal are clearly

motivated by personal animosity on the part of the

Appellant, longstanding family discord, and a private

agenda to harass his own family members

5. I say that the very tenor of the original complaint, the timing

of the proceedings, the selective suppression of material

documentary facts, and the character of the Appellant's

allegations all point unmistakably to the fact that the

(i';A

ffis

Appellant's grievance is not environmental but personal.
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6. I say that the GCZMAitself (Respondent No. I herein), after

hearing both sides and perusing all the documentary

evidence, expressly recorded the finding that the present

dispute is essentially an internal family dispute which has

been projected as an environmental issue

7. Without prejudice, I say that the structures complained

against are not new constructions or unauthorized

developments. I say that they are the ancestral residential

homes of these Respondents, who belong to the fisher-folk

community and, whom have resided therein for over five

decades. I say that the houses are assessed for house tax

since at least 1980, the electricity connections were

energized as far back as 1990, and two of the four houses

were constructed even before 197 0,

8. I say that the jurisdiction of this Hon'ble Tribunal cannot be

converted into a civil forum for adjudicating private family

disputes dressed up in the language of CRZ violations. I say

that the Appellant cannot be permitted abuse the process by

I
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convefting the same into an instrument of private vengeance,

family harassment, or civil score-settlirrg.

9. Notwithstanding the above, I say that the CRZ framework

exists to protect the coastal environment and also, to protect

the rights, habitation, and livelihood of traditional coastal

communities, particularly fisherfolk. Against such
#

,7
OF

"""(e$arr

backdrop, using CRZ, machinery to demolish the homes of

fisherfolk families at the instance of their own estranged

family member shall tantamount to a complete abuse and

inevitable breakdown of the CRZ Notification.

10. Without prejudice, I say that a careful reading of the

Impugned Order dated 25.07.2025, passed by the GCZMA,

shall disclose that the lmpugned Order does not finally

adjudicate any rights, liabilities, obligations, etc. nor does it

record any adverse findings against the Appellant. I say that

the GCZMA has not dismissed the Appellant's complaint

neither has it exonerated these Respondents permanently. I

say that the GCZMA has merely kept the proceedings in

$ko,

sl
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abeyance pending notification of fishing zones and wards by

the Government, considering the specific statutory

protections available to traditional fisherfolk communities

under the CRZ., Notification, 201 1.

I 1. I say that consequently, the appellate jurisdiction of this

Hon'ble Authority cannot be invoked against an Order that

merely defers adjudication pending a policy action of the

Government. I say that no cause of action accrues to the "&'

Appellant from such an order. I say that the Appellant suffer

no prejudice. I say that the complaint of the Appellant

remains pending and that the Appellant retains all rights to

pursue it. Moreover, the GCZMA is bound to adjudicate the

matter on merits after the fishing zones and wards are

formally notified. Therefore, it is obvious that the present

Appeal is premature in nature.

12. I further say that the jurisdiction of this Hon'ble Tribunal

under Section 16(g) of the National Green Tribunal Act,

2010 is available only against 'orderS, decisions,

A0V, ie.!

C
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directions' of the specified authorities passed in exercise of

their powers under environmental laws. A procedural,

interlocutory order keeping a matter in abeyance pending a

government notification is not a substantive 'order, decision

or direction' adjudicating any right, and therefore does not

attract the appellate jurisdiction of this Hon'ble Tribunal

under Section 16. The Appeal accordingly not1S
: ;r'iii

:I$i1$,

maintainable in law.

I say that until the notification of fishing zones and wards by

h the Government of Goa is formally published, neither the

GCZMA nor this Hon'ble Tribunal can properly adjudicate

the entitlements of these Respondents as members of the

traditional Fishermen Community. Any adjudication prior to

such notification would be incomplete and liable to cause

grave and irreversible injustice to these Respondents.

14. Even otherwise, I say that the dispute concerns existing,

authorized residential structures occupied by traditional

fisherfolk lamilies for several decades and does not involve

ate of

:Go

ffi,
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any fresh, flew, or recent prohibited development causing

environmental degradation. I say that there is no allegation

of any ongoing ecological destruction or any activity that

would constitute a genuine fresh environmental violation

warranting the intervention of this I{on'ble 'l-ribunal.

1 5. I say that mere existence of authorized residential structures

belonging to traditional fishing communities situated within

the CRZ area does not ipso facto constitute an environmental

wrong. The CRZ Notification specifically recognizes and

protects the habitation and livelihood structures of fisherfolk

communities.

16. I say that the Appellant has attempted to portray old,

existing, authorized residential and fishing-ancillary

structures as 'illegal constructions' solely to manufacture a

CRZ cause of action.

17 . I say that the Appellant has approached this Hon'ble Tribunal

with thoroughly unclean hands, having deliberately

suppressed material facts.

s

q,
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18. I say that the Appellant has suppressed the fact that he is the

son of Respondent No. 3 and the nephew of Respondent No.

2, and that the present dispute is therefore entirely an intra-

family matter

19. I say that the Appellant has suppressed the fact that these

Respondents belong to the traditional Fisherfolk Coastal

ity whose rights, habitation, and livelihood are

ifically protected under the CRZ, Notific ation , 201 1 ,

say that such deliberate suppression of material facts

disentitles the Appellant from any discretionary or equitable

relief before this Hon'ble Tribunal.

21. I say that the present Appeal is a textbook abuse of

environmental adjudicatory mechanisms for the purpose of

advancing personal hostility. The Appellant seeks to obtain,

indirectly through CRZ proceedings, what cannot be

obtained through ordinary civil adjudication of private

LC

ir

rights,

q-
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22. Without prejudice, I crave leave to place on record the

factual melee involved in the matter which shall assist this

Hon'ble Tribunal in effective adjudication of the Appeal.

23. I say that the subject property is surveyed under Survey No

95ll of Village Cavelossim (Mobor), Taluka Salcete, State

of Goa. I say that these Respondents and their families have

{
been residing in the subject structure for several decades and

in any case prior to 1991. I say that these Respondents
1,0v. $0$

*
brothers. I say that these Respondents belong the traditional

Fisherfolk Community of Cavelossim. I say that the

Appellant being the son of Respondent No. 3 is conscious of

the above fact and despite the same considering the

advanced age of Respondent No. 3 to settle personal family

dispute has exploited the jurisdiction of this Hon'ble

Tribunal

24. I say that the Appellant herein is the son of Respondent No.

3 and also, my nephew. I say that the Appellant has filed the

D
f
L

original complaint and the present Appeal against his own
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father and uncle. I say that the Appellant does not even

reside in Cavelossim. I say that the Appellant resides in a flat

in Ponda, Goa, a distance away from the ancestral village. I

say that this alone is revealing of the motivations behind the

present litigation.

25. Be that as it may, I say that the structures in question are

existing, authorized structures, duly assessed for house tax

purposes in the local Panchayat records. I say that the four

'[$t,t S.

1
structures are having house nos. 464,465, 466 and 467 .I say

3+.e. of ExP. that apart from these four structures, there is also a

;6oh temporary structure which is an ancillary to fishing activities

and is used for housing fishing nets, gear, equipment, and a

structure housing the idol of the Sea Deity worshipped by

the local fishing community

26. I say that House Nos. 464 and 465 were constructed before

1970 and are shown on the survey plan of the property.

27. I say that all four houses have been assessed for house tax

since at least the year 1980. Electricity connections were
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installed in these structures before 1991. Specifically,

Installation No. 281 was energized on 26.01.1983 and

Installation No. 12398 was energized on 08.11.1990. I say

that the subject structures were built, occupied, assessed,

electrified, and in continued residential and fishing-related

use for decades.

28. I say that in support of their case that the subject structures

are existing authorrzed structures in existence much prior to

the year 1991, these Respondents shall rely upon the

following documents:

a, House Tax Receipt of Gajanan Juvekdr, Receipt No.

51, House No . 164 dated 02.05.2008;

b. House Tax Receipt of Vishnu Govind Juvekar,

Receipt No . 71, F{ouse No. 465 dated 26.05 .201 8.

c. Flouse 'fax Receipt of Rohan Gaj anan Juvekar,

Receipt No. 09, House No. 466 dated 3 1 .03.201 5.

d. House Tax Receipt of Gajanan Juvekar, Receipt No.

28, House No . 167 dated 31.10.2017 ,
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e. Records from Village Panchayat Cavelossim which

states that all four houses existed before 1980 dated

09.09.2004

1. Reply before the Director o1'Panchayats, Panaji, Ref.

No. VP/CAV 12008-09 lll72.

g. Writ Petition No. 212006; Gajanan Juvekar submits

that the evidence including oral evidence indicates

that the structure which is the subj ect of the

demolition Notice, was built before 19.02.1991 , prior

to the Order of the Hon'ble High Court dated

26.09 2007 in Suo Motu Writ Petition No.212006,

h. Notice from V.P. Cavelossim on subject personal

hearing in pursuance to Orders passed by the Hon'ble

High Court in Suo Motu Writ Petition No,212006.

1 V.R.C. (Vessel Registration Certificate) of fishing

reserve of Gaj anan Juvekar which states that he is

Fishermarl.

j. Marine Irishers ldentity Card of Gajanan Juvekar

issued by Government of India, Ministry of

Agriculture,

et',g'
st

s1
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k. V.R.C. (Vessel Registration Certificate) of Laxmi

Vishnum Juvekar bearing No. MFR-484-

DF(Goa)l1985.

l. Marine ['ishers Identity Card of Vishnu Govind

Juvekar issued by Government of India, Ministry of

Agriculture

m. Marine Fishers Identity Card of Rohan Gai anan

Juvekar issued by Government of India, Ministry

Agriculture

n. V.R.C. (Vessel Registration Certi ficate) of Mr.

Devidas Vishnu Juvekar bearing No. [ND-GA-01-

MM2138 dated 29 .72.207 4.

o. Marine F ishers Identity Card <lf Devidas Vishnu

Juvekar issued by Government of India, Ministry of

Agriculture.

p. V.R.C. (Vessel Registration Certificate) of Mr. Nilam

Guj anan Juvekar bearing No. MFR-185-Sal of 2006

q. Marine Fishers Identity Card of Nilam Gai anan

Juvekar issued by (iovernment of India, Ministry of

SN

.W

o
I

(

Agriculture.
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r. flectricity Bill of Mr. Gaj anan Juvekar's house

having Installation No . 281 dated 26.01 . 1983

s. Electricity Bill of Mr. Vishnu Govind Juvekar,having

Installation in the house dated 12.1 0.2000.

t. Electricity Bill of Mr. Gaj anan Juvekar's house

having Installation No . 12398 dated 08. 1 1 .1990

u. Survey Plan and Form I & XIV of Sy.No.95ll,95ll-

B and 9511-C.

3\- -
rh.

v. Certificate dated 1 5.06.2023 bearing Ref. No.

sf
VP/C N 12023-20241281 issued by the Village

.,,'

#

g1

}F
Panchuyat of Cavelossim.

29. I say that the documentary record is thus overwhelming and

unimpeachable. Multiple official government records

including house tax receipts, panchayat assessments,

electricity installation records conclusively establish that the

structures predate 1991, that they have been in continuous

lawful occupation, and that they belong to members of the

traditional Fisherfolk Coastal Community.

I
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30. I say that a cumulative reading of the above shall

demonstrate the following:

a. That the dispute essentially emanates from an internal

family dispute proj ected as an environmental issue;

b. That the structures bearing House Nos. 464, 465, 466,

and 467 belong to members of the traditional

Irishermen Coastal Community;

c. 'l'hat the said structures are used lbr residential

purposes;

d. That the occupants are actively engaged in fishing and

allied traditional activities;

e. That certain structures are used fbr storage of fishing

nets , gear, and equipment;

f. 'l'hat Panchayat records and house tax receipts

indic ate assessment fiom 1980 onwards;

g. That there exists a temporary structure housing the

idol of the Sea Deity, of cultural and customary

significance to the fishing community; and

(
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h. That the fishing zones and wards notificatiotr, when

issued, will have a direct bearing on the adjudication

of the Respondents' claims.

31. I say that the CP.Z Notification, 20t1 issued under the

Environment (Protection) Act, 1986 contains specific,

express, and non-negotiable provisions fbr the protection of

tional coastal communities, particularly fishing

unities, I say that protection of the rights, habitation,c

GCIA

R0's.

Date oi ExP'

GOh

velihood security of traditional coastal inhabitants is a

objective of the Notification. I say that the statutory

scheme reflects a conscious and deliberate legislative choice

to ensure that environmental regulation does not become an

instrument fbr the displacement of traditional coastal

communltles.

32. I say that these Respondents have produced cogent, clear,

and unimpeachable documentary evidence establishing that

all the structures in question were in existence long before

1991.

q,
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33. I say that the GCZMA has given conscious and deliberate

findings qua existence of House Nos. 464, 465, 466 and 467

in the subj ect property which are reproduced thus:

" The Respondent violators have filed a chart

dated 03/06/202 5 depicting the structures as

identrfind in the DLC report/plan in serial numbers,

Photographs of the structures along with additional

documents i.e, Water bill dated l5/05/2023 in respect *

of House no. 464, water bill dated 18/03/2025 in

respect of House no 465, lilectriciQ bill dated

30/05/202 3 in respect of House I{0.467 and Records

dated I 5/06/202 3 _fro* the village Panchayat of

Cavelossim.

The AuthoriQ perused the reply filed by the

Respondent alctng with documents and also rejoinder

filed by the complainant and considered the

arguments advanced therein. The AuthoriQ opined

that the present matter is internal family dispute

a

hD\,$
..'(
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which has now turned into environmental cause, The

AuthoriQ noted the records submttted by the

respondent speaks volumes that the said.fou, houses

having House no.464, House no.465, House no.466

and House no.167 belong to Traditional Fishermen

Coastal community. The AuthoriQ also noted the said

houses ere admittedly used for residentiql purposes.

*
The inhabitant of the house rs involved in fishing and

d.k\

07

related activities

The records reveel that the structures are either

used for residential purposes and/or for storing

fishing nets and equipmentb. The AuthoriQ noted the

Respondent violator has produced panchayat records

pertaining to the house tax receipts which indicate

that the structure was assessed 1980 onwards.

"['he DLC report has also identrfiud temporary

structure which ere used Jb, storing "fithing

equipment's. The AuthoriQ considering the same are

orcor

q

ij"iA$l -

Date ot

223

Shivshankar Swaminathan




Page 20 o1'25

temporary in nature and fact the Respondents belong

to Traditional Fisherman Community and also

essential for carrying out their fithing activities

decided to discharge the showcause notice

The AuthoriQ noted there rs kmple which is

temporary structure housing the ldol of DeiQ of Sea

Gods. Considering the same ,s temporary in nature

the Authority decided to discharge the same. "

34. I say that the survey records also indicate the existence of

house structures in the original survey holdings bearing 95/1

which was later partitioned.

35. Without prejudice, I say that the reliance sought to be placed

by the Appellant upon the RSI report is seriously disputed

and denied. Parlicularly in the background of the fact that

only a portion of the repor-t and not the entire report is placed

before this Hon'ble Authority. Significantly, the scope of

work as envisaged under the RSI report did not pertain to

* 1

a

q-
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structures existing in CRZ-I. Therefore, Do reliance

whatsoever can be placed upon said RSI report. Even

otherwise, the findings in the report (if any) cannot partake

the character of juridical findings and as such, any reliance

sought to be placed upon said RSI report is misconceived

and/or misleading to say the least. The report does not

disclose the correct position in loco. I say that even the DLC

report sought to be relied upon is disputed inasmuch as the

same the Appellant has misconstrued its nature and import.

36. Notwithstanding the above, I say that the Impugned Order is

the product of a careful, considered, and fully reasoned

exercise of the GCZMA's jurisdiction. I say that the

Impugned Order is based on a full examination of the

material on record and is passed only after hearing both the

parties at length. The findings arrived at by the GCZMA are

factually grounded, legally sound, and entirely reasonable. I

say that the Impugned Order merely defers adjudication of

the matter to a more appropriate time when the relevant

statutory context (fishing zones and wards notification) will

tANt[$r{ s

*'GCIh

*
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be available. There is nothing arbitrary, perverse, capricious,

or illegal in this approach.

37. Even otherwise, I say that the Impugned Order is in full

conformity with the objects and provisions of the CRZ

Notification, 201 1, which expressly provides for protection

of traditional coastal communities and fisherfolk. The

GCZMA acted in furtherance of the Notification's mandate

by declining to take coercive action against the residential

and fishing-ancillary structures of traditional fisherfolk

pending proper adj udication.

38. I say that the finding that the dispute is essentially a family

dispute projected as an environmental issue is a factual

finding based on the GCZMA's own examination of all

pleadings and documents. It is fully supported by facts on

record. I say that the Appellant is the son of Respondent No

3, the complaint is against his own father and uncle, he does

not reside in the area) and there is no credible evidence of

(
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any genuine environmental concern motivating the

complaint.

39. I say that the GCZMA's decision to await the Government's

notification of fishing zones and wards is rational, legally

sustainable, and necessary. The determination of whether

Respondents' structures are entitled to protection under

CR7, provisions applicable to fishing communities in
l;ir-' *

i'ia.4ZZ!24 is directly contingent upon the formal delineation of
Date of Exp.

G0h
shing zones and wards. Without this notification, any

adjudication by the GCZMA would be incomplete,

uninformed, and potentially erroneous.

40. I say that given the substantial and unimpeachable

documentary evidence produced by these Respondents

showing the pre- 1991 existence of structures belonging to a

traditional fisherfolk family, it would have been manifestly

unjust, disproportionate, and contrary to the objects of the

CRzNotification to take coercive demolition action without

fully adjudicating these defences.

r
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41. I say that on the other hand, allowing the present Appeal and

interfering with the Impugned Order in any manner would

effectively result in premature, summary adjudication

against these Respondents. I say that such a course of action

would strip these Respondents of their right to have their

substantive defences properly heard and adjudicated.

42. I say that the balance of convenience, equity, and justice

overwhelmingly favours these Respondents. I say that these

Respondents are elderly members of a traditional fishing

family, residing in their ancestral homes for over five

decades. I say that if this Appeal were to to be allowed and

the GCZMA were directed to proceed with coercive action

or demolition forthwith, these Respondents and their family

would be rendered homeless.

43. On the other side, the Appellant is a person who has

voluntarily moved away from the ancestral village and

resides in a flat at Ponda. He suffers no harm from the

a
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Impugned Order. His complaint remains alive before the

GCZMA.

44. Therefore, I say that in the light of the above facts and

circumstances, this Hon'ble Tribunal be pleased to dismiss

the present Appeal in limine with exemplary costs.

45. I say that the contents of the presentAffidavit in Reply at

* paragraph nos. I to 44 above are true and correct to my

personal knowledge and belief and/or derived from material

on record andl or inferences.

Solemnly affirmed at Panaji, Goa,

On this 28th duy of April, 2026.

DEPONENT NO. 1

(Mr. Gaj anan Juvekar)

.sfts.

I i: .n-; :l . i *

GOh

{1w \
,[ )M

DEPO]\ENT NC).2

(Mr. Vishnu Juvekar)

of Exp.
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: Ar gc;.t d h ,r.Ehml Shlppho Ad 1e5S (MS Ad)

Houffi
(--)

iiill{ullMarcrial irllr..u6lr(Mrr'*t v)lln:dtt(Mtrs) vill\lllrtMtrst
l/t/ood flJOO 3.r00 r-gF

.
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P
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2009
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BA

V

llri:nl?ll rfl npf gel Tn ttr.f ilryr qTr .4G.[

rop. oirEnrcf IoN .DURtIc, FAIR WEATHER (ELy

r- 
FoRM *F"

. I See Sub-rule (3) oi Ruls 6 J

,Certificate of Regiitration
. of l,tlsttug Vossel uuder Seotloo 12 of tbo Gon,' Daeqn qud btu Marloe Dlablog Regulutlou Act, 1080

t.:

@
itr

t

I
I
i

i

on cl ar No.-.H$:.1.9.$;.PjJggFJ'r or Regisrrarioa....,.le.85...........

.l'lfg " 
| .

rHIs Is ro cERrrEy tEa'rtHilI**...-+..ef$t...-v.*Hm*n,..f,-Iry.s.1ser..........,.................ot .....1!9p..*5..fctgr

be is e resldent ot 'the Uulon

territory of Goa, Dapqao ettl Diu aqd.tho solo o$iaor ottbeDlsblogVc,snelcslled...:Y...-?"P.I#$*:..

apd that tbs selrJ Etsbiug Vecipl h;ag bultt !t.....-...+C.iget$---..."---............by.................--........

........of ._......,...........".........I.........,...,...................io tbo yoFr....19.7.(,

. Tbe oald .......,......1.P.tthtAg...V.g..sgpl......-........... hss bceu duly reglstereil under the

Goa, Daabu aod DId, Marlue FlsDlirg Eugulatloa Aot, 1080,
+

€, CERTIFIED under py blud thls tbo .....................,-*g-t-.................doy of 1985r

6Desd of votgel Tvpe oJ l0netac '-
'.i r
t

No. of sets

8,. H. P.

Roturv

No. aod dlamoter of cyltrderl lu esah set:

h
la each eet :.-.J.*9H.f....{.P.e.e.*.ne...-{p.:, 744D 57 )

Partiotrlarr oI veagel and Tonnage

Numbir of Docks : Ons

Numbor of bulkbeuds :gro
Butlrt ciril Matorlal i' lrood u

Steru; Sransqh
Descrlptloa: _

*

' Extrerce 'teogtb

GROSS TONS: ld.5{
REGISfERED TONS: 14.5C

tr'ootuot. r r, Thlr ocfu,IlEitb ot rgg$trattoi to bs produocd tor rBlplottol
tbo CovcrnmcEL

Z. TlIr oarutladt. tiru{t bq rutr.Ddorld to flrc ReglttcstEt

GorL l>r.g:. Ps!r!, panrJl.oot _ r$?g.ooo_ rurssi

s' Watlp tbc o{ruflorto la lE tof6!, tlo icfiol'l.urmo ogd r.ttrtrauoo -crt &. pB]nt.(t oi.otbertll.!.mrrtodpolltl6o poproitcU by tta Oorrllniatt ol Goa, Dsraao rud Dtu, mutt oot ha rinrovcd or ao;accA,
{' rd c8!p oi EE, sootat}F! occrtt9Dl[t' lotr ot llfc, or ottlctoqcy ot tur vo!!.t, olurcr lu tlo tsutt, os lo t[y

Psrt. o( }tro Eashlltfilr I t-cpqtt by lrttcf, dgacd Dy tbo orvacr o! mae tor, ir to bc torwardcd to ttc RcgL' rtctlPg AutLorlty, tf,ltub 3r [ourr afttr thc tappoahg ot tlc osclrtcnt o."r iooo lb,or.att.r rr porrlbtc,

by

vM;.q
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t$ci sbnrlc(!) bl'Ilulc 7)

@ayfnot,lfi*V,r, d" WrW @At

ffi.

Nnrne o'f FidringBodt :sl'IREE GIRESHYVAR PRA8SAo

Rqgiruttior Numbcr & Dnm : il*f6Aot'ilM'n$aiBnZf0l*

tIiU Sigr (Wtie'APPlicnblc ) "'!'
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ffi tflrrleATl$lJ ISSUED UH0ER RTI ACT, 2005

lj( )ll\1 ! '

l.'r'r rttlt"trtlr' r lr rrt rtric (rl

Certificate of Registration
o{ Fishitrg Vessel under Section l2 of tlre Gou.

Dilrnln and diu Marinc Fishing Regularion Acr, t9tl0

2003 YE OF THE CHILD

Otliiirl

.THIS IS TO CERTIFY THAT.........

6
@ Year of

G. ZuvenJcar
" 

r.. P.3. Pi 9..Ll.. Y:}',
has declared that ......................... ........ he is a rqsldent of Goa ind the sole

owner of the Fishing Vessel callcd ::.t{LnltgI,.::

and that the was buirt .t ..€Lr'.*9.e9...T*.-s.y.eS.*...........uyPYI-9-*P3...Y.*.*::.:......
Tiswadi in the year 2 006.

The said

Goa, Daman

Length:

Bre'adth:

CERTIFIED under my hand this the .................i..........r...!n.n......9..Ih......a.v

vCsseL

Regulation Act" 1980..

Descrlption of Engines

has been duly regGtered undcr the

Novemberaf

@

No. of sets of engines.......... .-.,, No. of al-afto N. H. P.

B. H. P. ....!....:............. Estimated speed of Vessel.................:................ Tlpe of Engine...............:...-.

Reciprocating Engincs: ...........:.............. No. and diaruetcr of cylinders in each sec .................---..........-:....-..

RotaryEngiues:No.ofcylindersineach,...........................'..'.........

Partlculars bf Vessel and Tonnage'

Extreme lcngth: .[.[umber of Decks: Open
9;-15 l'!ts. - Nurnbcr of bullficadu .i.j

Build and Material:' F.R, P'
Stern:'

2..20 Mts.'

Depth: O;90

GROSS TONS:

REGISTERED TONS: 3.184

FootDotc l. Thiq csnificato oi rcgisuation to bc ptoduccd for insPcction on dcoand by ury by trc Govem.urcnr

2. This ccrtificac must bc surcndcr.d to thc Regisrcring Authority if rc rcguirod by

3. Whilc thc ccrtificatc is in forcc, thc vcsscl's namc rnd rcgistration mark'is paintcd or otherwisc marked positiou approw

by thc Govcmment of Goa, roust not tre rtmovad bt defaccd,
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C

€'
g,iroflt1x.Tl0N l$$u[i] Ui'iSHR RTr nttt0Of

,:i i':i l ''rtr{ i : "ll lJ;Jl ;: ;. I ,irrjir'- ir i
. i.;irvh{-{:N M rj$l'!' $P r}fi ; r

,/ISIQITI. .DIV.XVI, SUB .DIV I(BENAULIM)

Bilt No

Bill t)ale

Bill Period 2O-Jun-141o27-Aug-14 ( Days:69 )

Last Date of Payment 06-Feb-1S

Raeipts @Ek cEd upto : lz-Jan-15

I.T CONSUMER

8PA006A150564

2$Jan-15

2A Book: 96

ro, r,iottzsssl

-onsumer No:2B,i7c
Nanre: SHRI. GAJANAN C. JEVENKAR
Address: H NO MOBOR CAVELOSSIM.

DTC No.:

Feeder No:

Phase:

r Sanction Load: 1739.0W

.r Date: 26-Jan-83
' Monthly Avg Units: 174

No: Date:

. Billed on

HEHNE Energy Charges

t0'12 :[::*,'*

Actual Units Rs. Ps.

1887.00

58.00

96.00

' 11.00

186.00

1A

oo()
o
S

co()

@,
281

Tariff : LTD

lnslitllation No:

t.ine/Hire Chg: J-

Sec. Deposit: -

NorE: TlErrrift

Meter Rent

Sundry Charges

Capacitor Charges

Electrlcity Duty

Anears(+) / Credlt(-)

iJ
J
oo
Ep
o
.9
u.l
Eoo
€
bo
.s
B
.E
g
€
Eoc
.b6oo

,s NET FAYABLE Before Due Date (R!.) 2Z31.OO

Mmlhly Mctcnd Unil!. Deley Paymont Che?98 @2Vo 45.00

Amount Payable alter Due Oate(Rs.) ZZA3.OO

TTMTNG : 10.30 AM To rz.oonu lcueoue! & DD's oNLy! s.oo,pM To i.oo pM (cHEouEs & DD's oNLr)iF.

@;

Subdivlsion Offigei Clfice-qf the.suh Divisional Engineer,.Sub.Div l,.DivX/l, Bsnaulim Margao.

S6al & Slgnature bf BanUSub Dlv Payment Date:
w
CEE'E Slgr MEIER READER SIGN

ELECTRICiTY DEPARTMENT (Government of Goa)

DIV/SUB DIV: ply -yy. SUB -DtV ;(BENAULIM) C1161179937

ConsumerNo: 29-174 lnstn. No:261 I

Name: sHRr. cAJAMN g...lqyENlGR

Prev. Dues(if any): gc:o eo:ol DpC EC:, ED:, l

currentBlll: EgirsgziEgjtqgiEc-:58;Fppc{s6iMB{t-;orHER:o

Tarift 11p 'Cycle:2B :?TI1g8. ,, ;lfFrd.bBfor€
Seal & Slgnature of BanUSUb Dlv f. ayrnent Dri.$:

il ffi ilil I illlllilllllillllillllllllllill lil
Blll No BpAm6AlSO564

Blll Date 23-lan-15

Bill Perlod 20Jun-14 to 27-Ar.rs-1{

Last Date of Payment o6:Ffb-t'
L$tD.tsofPsyrnon(R8.) 2Z3r.OO

:j

'Afio(rrtPaltl:

";
I

ffi$

09877655

lus
inq

tln i t,i
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C

1(

t1:[fifiiitr':tl]l'f
Its$USil itnt'ER RTI AGl2005

"g'

Tel Na:
Emall ld:

' LegacY No

,iii?.A No:
Gi.ist. No :

GOV:ND JUVEN'(AR.

H NO 465 MOBOR
CAVELOSSIM.
403731

2B-173.B/8 t21362 t ,

c1161179928
60005281393
5000520198

OFGOa

Blll DatG :
Blll Basls:
Blll Number:
Last Blll Readlng Date:
Bllllng Perlod ln Days :
Read Perlod ln Days :

l9i?

Saqusnce 3 .t/1039/000

Deposlt (SD)-CDTBG:

201o8t2018
Actual
1001 6024755
16/0t2018
35
35

t\96
Bill Summary: Noto-

Amount n.y.bl. -

.$
o

E
Co(-!HU'{DRED FORWTHREE

- 299 llo{18 b 05/18 - 7111102/18 to'O.l/18- 9581101118 to 02/18.0111'1r17 to 01118 - 0ll lur7 b

' Current
Partlculro

Flxed Gharges : '
EnGrgy Ghttp.!

@

*
Qu.Ftny Rrf. Amount

1 25.mO0 29.17
OuDllbr Rrt Amunl

117
116
66

1.4U)0
2.roob
2.6500

163.E0
243,60
174.90

FPPCA

-rralcr rGetlar't SIqn

,', $rlrt$,#lSR
sr$cffifu#r$*u ,s

httpr ://wwrv.goeclectrlclty.govln

,rl.e.
www.frccboolccom/3orctcctrldty CEE'sSlgn

i ,.,.rr""r"Jnl"r"oo. @ e

iilRU No :

i,leter Status :

Connectlon Status

: 12/10/2000
aeNOgeo'6
E. OK

: Active
LTD

. 16T0088

. O.2211-fri

Calsgory:

Level (K\i)
San. Load : 2.05KW

Feedar No:
DTC/ Pole No:

Pnvlou3
Am.ErAdv.E aAl

AsE&*g ttr oPc n[ Btlr
DrtrlCl

Pr.s.nlTotrl
EIITIEN

Roundlng
rmaiatlEl

Amount P.yrbl. on or b.foru du. dtt!
II:!IEPj2OII lA+ E + C+D+ El

s709.00 - *nrirlr.jlfld F'8ffill 798J6 0,48- 6743.00

\i.',[
582,30
115.A1

798.48

0.00

11,67
59.80
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€

t*FCtftifl&n0il EST ED Ufir0ER n'ilAcf,2005

E l- ti{lf fi{ri;:j Y iJE,tr}#,irl i'r*,r'if'.i, ,

GffVERNN4HN OF Gf,A

/DlVlSlON DtV -XVt, SUB -DtV t(BENAUL,M)

E:2?? Book: 96

tlill l.ro

Bitt Out"

Bil! Period 2GJun-14 to27-Aug-14 ( Days:69 )

Last Ddte ofPayment 06-Feb-iS

Rsiptr @nsid€rcd upto :t2.Jart 5

LT CONSUMEI1

9PA006Al 50562

23-Jan-'! 5

@
- iEL rD' C1t61t79900

Consumer Noi.zB-i73
Nanre: SMT. GAJANAN G. JUWENKAR
Addross: 11 NO MOBOR CAVELOSSIM.

DTC No

Feeder No:

Phase:

Sanction Load: 479.0W

Date: 08-Nov-90

Monthly Avg Units: 48

. Date:

Mqtlhly

Billed on

HEHNE Enersy Charses

1e-l2 :[::"**
Meter Rent

Average Units Rs. Ps'

u7.00

69.00

. 18.00

11.0O

77.O0

522.00

10.00

10

i
oo
o
E

coo

@, Iarifr: LTc

. lnstallation No:

. l-ine/Hire Chg; J-

Sec. Deposit: -

1239E

No:

Sundry Charges

Capacitor Charg€s

Electricity Duty

Aroars(+) / Cr€dltc)

NET PAYABLE Befor€ Duo Date (tu.|

D€lay Paymsnt Charyes @2%
NorE: ol-ooorLmr."d

AwE9e Unils.

E{
E
.eoo
UI
6oo\a
E
!p.\o
.s
G

=.!
t
I
,E'
oo

0691

;

&.
Eii

*

SubdMslon Offcei 9ES-9f rhs Syq pivlslcnp!. EnSleeer, Sub Div. t, elv )ry!, B€npulim Margeo.
S€al & Slgnaturo of BanUSub Dlv Payment Date:

Amount Paybble afrer Due Date(Rs.) $2.00

10.30 AM TO lz.ooPM (CHEQUES & DD'S ONLY) 3.0o PM TO /1.00 PM (CHEQUES & DD'S ONLY)

w
CEE'S Sl0( METER REPOER SIGN

Unil.
Providlrc
Rc.dinO

ELECTRICITY DEPARTMENT (Government of Goa
DIV/SUB Dlv: oy-Xvt, g-U-B:gly (BENAUL;M) 

.c1r61179s00.
'Consumer Nri: 2g.-175 " . . 

ln6tn No: 
l23.gq - .

Name: sMT. GAJANAN G. JUWENKAR

Prev. Dues(lf any): eC:O eO:O I DpC EC:0 ED:0
.CurentBlll: 

EC:3r17;ED:7?;FC:6giFppCAiO;MR:ltIOTHER:0

Tarltf: 11s ct l"Zq. ..BTt $..
Seal & Slgnaturc of BanUSub Dlv Faymeiil Data:

l
il ililffi ilililtil|iltililffi|il|lfiilil

Elll No BpAOO6A15OS62

Blll Date 2$Jan-i5
Bill Perlod ZOJ,,',14 to.27-Aug-14

.Last Date of Payment 06feb-l5: -'
lf pald.b€fd€ Lest Dato of'Peymon(I, 

, 
'S2Z:Ob

emoun-t Riito:

4

ffi
ffic
ryt

TTF. . Toinl Units
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\zs

A .a -4..,

€
!iI!l.tlrr"?4-fflrrr

!atl'

€
t" r,cln[?

,TIi,rilI 
flgg5

Ph. 2S7t.521

t}tlitc o[ thu Iillage I,ancbny'aI
CAvEI-OSSI!',I

galcel€ . Goa
Pin Code :703 731

Date

t
I

:

i

@.

Ref. No. VP/C I 2oo4- zoosl(1'1

T.l , 
I

Shrl. GaJ aTrari Gongo !Trlvsri,t(,.,rr

alias GaJ itnarr Gr,'vlrrC .Jtrvr,r-.karr

H.1Io.464, Mobor, CaveLosstirr
Salcepe-Cpa.,

{v.
ref.-rr,l:1cf,, t.', irouf ,'pnil. i.:': 1i..i ':l'. dated 30-rr-?{,C:4,

l!,! lnformed th3t $ the belar.r rnc:'ri..l,:ned hous,:

e below mentLened profcrma.
*r

ln thi:r .-'rffice s'r3gr.:.s'fl5 against the Jr,:':.se.

ame of owner, Yc.r.t- ;rlid. .:{...iilr: .'tC '.;''.;'., mentloned in

{r Hor:se No. Name of the ovrner. Ye6r Name cf rvard.

:,"'':'----"
464. covind Juvenkar. 1980-198i l':obnr.

to@

465.

466.

467.

Govind Juvenk.a.r.

Govind ,ruvenkar.

Govlnd Juvenkar.

19 80- 19 81
,LO

ri ]'I da te .

1980-1981
lo

tlll daQg.

1980- 19e1to
tilI d.?.t'e.

I.:obcr.

I'tobor.

t(prb!$Er

F;obrrr.

Thls lg for youri Lnformat*on.

$

Y.qu.r,3 iY, .','..1 ':$i

d andee).|ld,
G\ '.
i. l

U,ttilr- ..

ii

\,$,

-i

,'rr

, til.)::1$

.: SsFttsnch
f;h,Cifaorur,
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\(j
(U,

--

Ph2silsai

8ef. No.VP/ C Av 12023-n2q *g t

To,
Shri. Gajanan Gongo Juvenkar,

Alias Gajanan Govind Juvenkar,

H.No. 464, Mobor, Cavelossirq
Salcete- Goa.

Office of the Ullloge PonchoWt
CAVELOSSIM
Salcete - Goa

Pin Code - 4o3l3l

Dote: rs foo[e--:-=

ffi suES i,,i'luE$t RIl AcT', 2005

(

\t,i{.*r''t{ii{fl0fl

v @,

o:-Dll,

With referenoe to your application datad 14106D023, you arq hereby infomred that the below
mentioned house is registered in this office records in Sy No..95/1 against the house number, Name of
owner, Year and Name of war4 mentioned in the below mentioned proforma.

€

$

House No. Name of the owner Year Name of ward

464

&
rno{lttAlf,t{

GovindJwenkar 1980-1981

To
2007-2008

Mobor

Gorlind luvenkar 2008-2009

To
Till Date

46SIEE /# 'fffrdwentar 1980-1981

To
2007-2008

Mobor

Vishnu Govind Juvenkar 2008-2009

To
TillDate

a6 Caviad frrvcnlrqr 198CL198!

To
2007-2008

lvfnlrnr

Vishnu GovindJuvenkar 2008-2009

To
2014A015

Rohan Gajanan Juvenkar 2014-2015

To
Till Date

tlAl nd;-,l r...5-t.arvvll[u Jgtwtsq 10a(r toell/uv-l/91

To
2006-2007

fr^J^^?

Gajanan Govind Juvemlrar 2007.,,008

To
TillDate

f,his is for your information.

\r'..rr. ilt"VSl 'i$iitr,'
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To
Shri. Vinod V. Juvekar
R/o. flatNo. 1,

lhree Gurukrupa Co-op., Hsg. Soc. Ltd.,
Supermarket, Ponda- Goa,
Pin-403401

Sub: - Application under RTI Act 2005

Sir

with reference to your application dt 08/l llzolg,on the above subject I am
furnishing the inforrration as per Panchayat recoids..

o Regarding Sr. No. 1):- In the year 1969-1970 only one house number was
bearing H. No. 48 in the name ofGongo Juvenkar

Juvenkar

!0r
three house numbers were recorded in the name of

bearingH. No.
Govind Juvenkar

H. No. 48A - Govind Juvenkar
H. No.'48B -Govind Juvenkar

In the year 1980-1981 four House numbers were recorded in the name of
Govind Zuverilar bearing H. No.
H. No. 464 - Govind Juvenkar
H. No. 465- Govind Juvenkar
H. No. 466 - Govind Juvenkar
H. No. 467- Govind Juvenkar

o Regqrding Sr. No. 2):- Not available in Panchayat records.
o Regarding Sn No. 3):- In the yestr W!g.H. No. 48 is reoorded in the

name of Gongo Juvenkar frll197+1975 it is in the name of Gongo Juvenkar.

In the yeat 1975-1976H. No. 48 is recorded in the name of Govind

v €'

€i,

\r/r
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CAVELOSSIM' Salcete . Goa.
Pln Code - 403131{ ***o. w/cA,v/

"' Date:

I

o
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is recorded in the name of Govind Juvenkar
48, H. No. lgA and H. No. 48B

H. No. 48 - Govind Juvenkar
H. No. 48A- Govind Juvenkar
H. No. 48B- Govind Juvenkar.

In the vear 1980-1981 to 2004-2005
H. No. 464,H. No. 465, H. No. 466 and,H. No. 467 isrecorded in the name
of Govind Juvenkar.
H. No. 464 - Govrnd Juvenkar
H. No. 465 - Govind Juvenkar
H. No. 466 - Govind Juvenkar
H. No. 467 - Govind Juvenkar

IAGEIT4

2005-,006to2006-2007
- Govind luvenkar
- GovindJuvenkar

466 - Govind Juvenkar
No. 467 - Gajanan G. Juvenkar (Iri the year2005-2006 H. No. 467 has

been tansferred from Govind Zuvekar to Gajanan G. Juvenkar vide
resolutioh no. I 8(3) dated 2214/2005)

Intheyear?.4!E:2!iJEtry2{nF
H. No. 464 - Gajanan Govind Juvenkar
H. No. 465 - Vishnu Govind Juvenkar
H. No. 466 - Vishnu Govind Juvenkar
H. No. 467 - Gajnan G. Juvenkar
(In the year 2007.2008 H. No. 464 has been transferred from Govind
Juvenkar to Gajanan Govind Juvenkar vide resolution no. 6 dnted3}lSlz}O9
In the year 2007-2008 H. No. 465 has been transferred fiom Govind
Juvenkar to Vishnu Govind fuvenkar vide resolution no. 5 dated 308/2A08
In the year 2007-2008 H. No" 466 has been transferred from Govind
Juvenkar to Vishnu Govind Juvenkar vide resolution no. 5 dated 301312008
In the year 2007-2008 H. No. 467 is recorded in the name of Crajanan G.
Juvenkar.)

*
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Ref,No. W/C,4V/

B5

Offioe of the Vlllage t.'#;:;:';
CAVETOSSIM
. Satcete - Goa,'
Pln Code - 403 731

2005

111Pgfifti'*Silill
!S$;!.ili LlllSE$t Rfl A0T' Date._ _

; €

In the year 2014-2015 to 2018-2019
H. No. 464 - Gajanan Govind Juvenkar
H. No. 465 - Vishnu Govind Juvenkar
H. No. 466 - Rohan Gajanan Juvenkar
H. No. 467 - GajananG. Juvenkar (in the year 2014-2015 H. No. 466 is
tansferred from the name of Vishnu Govind Juvenkar to Rohan Gajanan
Juvenkar vide res. No. 3(3) dated l9l2l20l5)

Certified copy of resolution No. l8(3) dated 22l4t2OO5,Res. No. 6 dated
3U3Dq08,Res. No. 5 dated 30BDA08,Res. No. 3(3) dated l9l2l20l5
enclosed. Certified copy of application dated l9l2l20l5 and application
inwardod on 11412005 enclosed.

Regarding Sr. No. 4):- Refer Point No. 3
Regarding Sr. No. 5):- Refer Point No. 3

Sr. No. Q;- Not available in Panchayat records.

Sn No. 7):- Not available in Panchayat records.

Sr. No. 8):- Not available in Panchayat records.

Sr. No. 9):- Not available in Panchayat records.

Sr. No. 10):- Refer Point No. 3
Sr. No. 11):- Kindly explain and mention which house number.

Kindly note you may come and veriff the records during office hours.

€'.l This is for your information.

faithtully

(Sandhya Shet Shirodkar)

Public lnformatlon Officer
Village Panchayat Cavelosslnr

o

O

o

o

O
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